FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
CANDID GUARD SERVICES PRIVATE LIMITED

OPERATING IN MANPOWER & SECURITY BUSINESS AT RAIPUR CHATTISGARH
[Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016]

RELEVANT PARTICULARS
1. |Name of the corporate debtor along CANDID GUARD SERVICES PRIVATE
with PAN/ CIN/ LLP No. LIMITED
CIN:U74920CT2007PTC020429
PAN:AADCC2806]
2. | Address of the registered office E-2/55, SECTOR-7, AMLIDIH ROAD, NEW
RAJENDRA NAGAR, RAIPUR, Chattisgarh,
India, 492001

3. |URL of website Not Available

4. |Details of place where majority of fixed [E-2/55, SECTOR-7, AMLIDIH ROAD, NEW
assets are located RAJENDRA NAGAR, RAIPUR, Chattisgarh,

India, 492001

5. |Installed capacity of main products/ [NA
services

6. |Quantity and value of main products/ [NA (No Business post Mar 2024)
services sold in last financial year

7. |Number of employees/ workmen NA

8. |Further details including last available [Financial Statements and other details of CD
financial statements (with schedules) of [can be obtained by sending an email at
two years, lists of creditors, relevant  [cirp.candidguardservices@gmail.com
dates for subsequent events of the List of creditors is available on the website
process are available at: of IBBI.

9. |Eligibility for resolution applicants Eligibility criteria is mentioned in detailed
under section 25(2)(h) of the Code is expression of interest which can be obtained
available at: by sending an email at

cirp.candidguardservices@gmail.com
10. | Last date for receipt of expression of ~ 24/11/2025
interest

11. | Date of issue of provisional list of 04/12/2025
prospective resolution applicants

12. | Last date for submission of objections [09/12/2025
to provisional list

13. | Date of issue of final list of 19/12/2025
prospective resolution applicants

14. | Date of issue of information 24/12/2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. | Last date for submission of resolution [23/01/2026 by 6:00 PM IST
plans

16. | Process email id to submit EOI cirp.candidguardservices@gmail.com

17. | Details of Corporate Debtor's Yes - UDYAM-CG-14-0000570 - Small
registration status as MSME



mailto:cirpvikasproconpvtltd@gmail.com
mailto:cirpvikasproconpvtltd@gmail.com
mailto:cirpvikasproconpvtltd@gmail.com

Digitally signed

PRABH IJOKI::IRABHAT
AT JAIN pate:2025.11.10

12:20:28 +05'30' ‘ 7 o
For Candid Guard Services Private Limited

Sd/-

Prabhat Jain

Resolution Professional

IBBI Reg. No. IBBI/IPA-001/1P-P-02233/2020-2021/13480

AFA Valid till 30.06.2026

LIG 212, E-7 Arera Colony, Near Union Bank, Stop No 11, Bhopal, Madhya Pradesh, 462016.
Date: 9" Nov 2025

Place: Bhopal
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Mohnli: Alter aneight-year-

nd his mother, Gurcharan
aur Kumar was arrested in

frequently
hanged eities and jobs to
woid detectlon and  had

managed to build a new [den-

fory

s

ity for himsell, say police,
is employers were stunned
o learn that he was an ab-
sconder in @ high-profile
murder case.
The “model worker™ had
een promoted from securi-
y guard Lo manager at aeon-
truction firm in the last few
yaars and had mnrried. But
pol icestayed on his trail. The
hase turned Into a sprint in
he last 10 days when tips
from elders in his village
urned the cold trail hot. Ku-
iy was taken completaly by
urprise when a team from
lohali police's " Proclaimed
ffonders Staflf™ surround-
ed him, He has been brought
0 Mohall and will be pro-
uced incourt.
The Singhs were found
nurdored ot their home in
Mohali during the interven-
=ing night of Sopt 22-23, 2017,
The killings sent shock-
wives ncross Punjab,
SSP Harmandeep Singh
fans said sustained surveil-

After 8 yrs on the
run, man held for
]ourno s murder

New Delhi: The Union minis-
try of education announced
on Friday that the order

"Teen rape survivor
can terminate 27-wk

pregnancy, says HC

Tiaes News Netwoes.

composition of Panjab Uni-
versity’s senate and symidicate
stunds rescinded.

Panjab University’s deci-
sion o mphn-oé};mmld sen-

Bombay high co-
urt has allowed a 15-year-old
rape survivor who is singto
take her Class 10 SSC board
exams in March 1o undergo
medical termination of an

K.J Singh saw this man sit-
ting near the boundary wall
of his house and asked him
togo away. The otherman got
offended and entered his
house to kill him and his
mather,” Hans said.

Police identified Kumar
asthe suspectand registered
a ease al Matnur police sia-

DOUBLE MURDER

tion on Sept 23, 2017. But Ku-
mar wis nowhere to be
found. He was declared a pro-
claimed offender in 2022,

DSF Naveen Pal Singh
said that when the case was
handed to him. he and his
team began “connecting evi-
dence” and went to Kumar's
native village. With the help
of sarpanches and panches,
police traced him to Noida,
where he wos caught, Singh
said, “He was traced toa con-
struction site in Noida. He
Joined the firm as a security
guard and was elevated to su-
pervisor before being made
manager of the project. Ae-
cording to his employer, his
comduel wos very good..
Thay were shocked to know
that he is a double-murder
acoused.”
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ateand sy small-
er, largely nominated structu-
re, triggered sharp political re-
actions in Punjab, with chiel
minister Bhagwant Mann.call-
ingit“unconstitutional ™

“It has been decided by the
ministry of education that the
order changing the constitu-
tion and compasition of the
sennle and syndicate shall
stand reseinded,” the ministry
said ina statement.

On the basisof recommen-
dntionof nhigh-level commit-
tee constituted in March 2021
by the chancellor of the uni-
versity and consuliations
with various siakeholders,
the Centre had issued a notifi-
cation to modify the constitu-
tion and composition of the
senate and syndicate of the
universit

“After the issue of the or-
der. various feedback were re-
ceived from stakeholders like
students, leachers, former
VCsand the current VC of the
Panjab University The govi
also considered the inputs re
ceived in meeting with vari-
ous student orgnnisations,”
the ministry ndded.

over-27 week:

Justices Revati Mohite
Dere and Sandesh Patil
on Thursday passed the di-
rection on the girl’s pet-
ion. fled through her fa-
ther, seeking HC's permis-
sion as she is beyond the
24-week permissible limit
under the Medical Termi-
nation of Pregnancy Act,
1871

On Oct 31, the vacation
courtdirected the JJ Hospi-
tal desn 1o constitute a
medical board to examine
her and submit a report.
Other directions included
necessary medical facili-
tiesintheeveni the child is
bornalive and state govt to
Process compensation un-
der Manodhairya Scheme.

The board's report said
she was “27 weeks and four
days™ pregnant and there
was “no gross lethal con-
genital anomaly™.

The board opined that
“the continuation of preg-
nancy would result in

The judges were in-
formed by advocate Swapa-
na Kode that the girl wanted
o appear for her exams in
March 2026. They also took
note of the psychiatrist’s
opinion that she was sub-
jected 1o nom-consensual

would not be able w0 take
care of the baby emotional-
Iy, financially and socially
It stated that she was bor-
derline intellectual func-
tioning and continuation of
pregnancy would pose great
risk of depression. anxiety.
post-traumatic stress and
disruption of psychological

The jud;
formed that the girl's par-
entswere labourers.

s were in-

“The high court ted

grave ish 1o expeditiously,
tne girl while rnnllnulm: mind the petitioner’s
B health and safety™,

Mom, 25, with ant phobia dies by suicide

Hgﬂnlhld.l&vul-ﬂldmmnmnm decensed, mm:mwww
since childhood for her fear of a relative's place saying she
ants died by:mmndmmhmm’s mﬂwdunluuluu Her husband found her
home. “it appears
its toll on and, out of fear,

her, reports Siddanth Nalr. Police said the

Hiring of Legal Consultant on Part Time Basis

In PCDA (P) Prayagraj

tookthe extremeste”ancfion ek

Courts mustn’t add
to mental pain: HC

Conviction In
Suicide Bid
Case Set Aside

Pankul Sharma.
@timesofindia.com

Dehradun: The Uttarak-
hand HC has overturned
convictionof a govtemploy-
e from Haridwar district
in an attempted suicide
case, observing “nlthough
‘'his sentence was minor, the
stigma of conviction had
caused significant preju-
dice, impacting both his ca-
reerand mentalhealth™,

A single bench of Jus-
tice Pankaj Purohit, while
emphasising  thm  “the
criminal justice system
'must not add to the suffer-
ing of those already under
mental distress”, quashed
the lower court’s judgment
agamst  Kiran Humar
iname changed). a Nagar
Palika Parishad employes
in Manglaur. He had been
convicted under IPC Sec-
tion 308 after two police con-

stables restrained him on
Feb 21 2011, nt his workplace
when hi_hnd !'mumed kero-

HC said both trial and appelate

preparation and attempt or
even considering its context

pellate courts had “me-
chanically” proceeded =
without rhslm[:lus‘nlm. be-

Iween and at-

inga matchbox.

The high court noted
legislative intent of Section
115 of Mental Health Care
Act, 2017, which presumes.
anyone altempling suicide
is under severe stress and
should not be tried or puni-
shed under Section 309 un-

tempt or consideringthe in-
cident’scontext.
“(Theman) consistently
clnimed he hod been sul
jected to workpluce harass-
ment amd severe siress dug
1o pressure from superiors
over hiscomplaints against
them, These circumstances =

less proven otherwise, lend credibility to his de =
“This reflects n shift fense nnd, at minimum,
from puniti ton  roise dou re-
more compnssionate np- garding  the  necessary
;:rm:lumugm!lnniulrlde ‘mens rea’ (guilty mind; re- =
attempis as fors in ‘s simie

mental distress, The luwcr
courts were duty bound to
consider this legal position
but failed to do so,” the
bench said. According to
the courd, both trinl and np-

of mind) for section 308,
Tha trial courts overlonked
crucial aspect, commit-
ng & manifest error in con-
victing the revisionist,” the
higheourt said.

Facing boycott, family
of ‘blue drum’ murder
accused to leave home

RrishaaChandhary
@timesofindixcom

Bareilly: Afier fncing mont-
hs of social boyoott, the fami-
Iy of Muskan Rastog, the pri-
me acoused in Meeruts ‘blue
ddrum murder ense” that hit
national headlines in March,
‘has purportedly pasted o ‘for
ke’ notioe an thelr houss

Muskan (R} and Sahil allegedly

2UP cops
denied bribe,
steal shoes;

suspended

Agra: Twoconstablesf UP =

police were suspended for =

from n store in Agrn aler
the shopleeper refussd 1o
bribe them, reports Su.
deep Lavania

Constables

Knushnl

and Vishwanath, postod i )

the office of ACP Kotwall,
wore asslpmed to probo a

complaint Miced by the shoe —8

trnder. Thelr role was (o e
cord his statement angd pre-
sent it bafore the ACE Tho =
two comnetod the comphal
nant nnd alleged Ly deman
od maney 1o (lle o repo;

In
his fevour When the trader -
refused to pay, theduo In(:k :
four palrs of shoos,

The  trnder
submitted 0 compluint

with evidence an Aura po- =

pations™. The constables
were therealler suspended, =
and a departmental probe
was  Inunched  against
them,

Agra commissioner of

police Deepal Kumar sald =

fwestigntion orders have -

7 issued ngainst nine 3
police personnel, and fur-
ther action willbe initiated

afterthe prabe. 3

" " . Kanpur: A bike stunt by four and planstoleavethecity wh:  killed the former's husband and
2| Acrven cf e Fupacersd Offca | £.2/54 SECTOR 7, AWAIDHH ROAD, Office of the PCDA (P) Prayagraj inviles| | younson Tursday ciaimed telfe | erethoy haveliwdforyears,  hid his dismembered remains In
w3 ;!:::?:;lm i application for hiring of Legal Cc onpart| | ofaZiv w ul\iu&nl\muwr E‘r:moa # blue drum at his Meerut house
= 300 Ganga Barrage in Kanpur in Uttar “Wenolongerwishtost: ——————
hali (£ e L —— time ba‘sls The details are available on the| | S R ol e vcim, m" Moorut, We hinegol pai- bl body — in o dismen:-
| s o e e i ot | RAGENGA RAGAA, AR Cramgene website: www.sparsh.defen ov.in ad gone o the barrage with her ‘memaries here_ Prople  bered stafe — was found in-
¥4 | india, 282001 Last date of receipt of application: Sd- friend on a two-wheeder on h:m boycolted us. This was — side 8 sealed, cement-filled
8| inalau capacey o main procuesy | WA 30" November, 2025 - evening. Her family said she was just ;  the first Diwall when noone  blae drum at his Meerut
E S n-:'-umvd = | - " . ACDA(P) a few metres away from the bamage | visited our home My daugh:  home. The neoussd was ar
g — ‘nmmnhﬂ\nﬂll\ nareial yoar four youths on two bikes came © ter (Muskan's sisteri used o rested after they returned
| Humbar of u men | ‘speeding, and one of them rammed | tutar Kids, but now no par from a trip to 1P Both
| & R . TAMIL NADU CIVIL SUPPLIES CORPORATION [l N B A e
= dragged for at Locals clnimed -
b ‘:,":',';,"l,‘,"'m"“ fripipriemcormran- e said, adding the bilkes werecruising | to our place. People don't  an's family started behaving
] m- '» mnbnlie o |t B, mg At 10 myhr. v wanitotalk o usanymore.” y reh el
Y ‘mw o pearis :ubuuw:»‘-w-;-w:m e E-Tandor Rafersace No:MESR1RTHIZEZ2, Dated: 05.11.2025 After ol form-  dent”. Hi Kumar, a
o voction 281240 nprossion af nerost anicn can " ¢
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g o Cover System
E_ ) wmwmmd-m | Meiianm Oparation v faciity Mo Tiotis o B stray dogs, | conf]
MRM Campus, Maylladuthural Deinct o & paiod of 10 ysars on Publc Privale Date; 071117025 Mmlum ssistorlostherjoh  Fewtlmes, but hecontinues o
4 “- “"“'""""'"'""'"' O4/12/2028 Mmm Narmn o the wok: “CriE Wod b On March 3, Muskan, 20, doso..” Another rosident, Vi-
g 1:‘5qma:m:m“~ —— Tancer documents can b Gowrloaded at govia fom Stunting Moot at| | was accused of killing her  jay Singh. sald. “Almost ever-
S || cofactians to the provalonsl |wmr~mummunm hustand and hiding the  yone hns stopped talking fo
21| 13 Dot of isaus o the finl Iat o 19/13/2035 112925 W10 PH ammmmam; remains, Her Jover Sahil  them out of fear thai police
E - resaluon sppcanis 18.12.2025 upto 11.00AM E N, LILIAITAY. Shukla helped her in the  might include them in the
8- “;”‘““m‘fm“’&m i or T Bid Security: M. 259, inwestigation. if they doso!
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E L= . i, was arrsted h el o Py, rarts
@ naniion P Sindhu Kannan. A special team of TN's
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E LG 212, E7 Arara Colany, NI-\MINMII Stap Mo 11, heip from el Paice aftar naarty 10 days of
e e i el sl 12 survaillance in Deli and Noida.
g;—{' HDFC BANK [t e wfereer uftez, wewm
| We understand your world | Mumbai- 400 013 and having ane of s offics s Office of the Municipal Council Hathras b 4
Ratail Portioia email; gmall.com
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rafura of LoanOverdrafl Against Secunties.

Management at HOFC Bank Lid, 1at Flocr, |-Think Tachea Cameas,
Kangmarg [East).Mumbal - 400042

9 E  SALE INTIMATION AND PUBLIC NOTICE FOR SALE
§ _OF SECURITIES PLEDGED TO HOFC BANK LTD.
The bekw mericned Bomwars af HOFL Bark Lid. (e “Bank’) ane heray ratied

regarting tha sala af socures pledged ko tha Bars. for mailng creci faciites in the

w
@

= por agreed ioan hama, ihe bekow loan accouni arm in delinguent staiua. The Bark has
immummﬂmmm Bormowern, Imwmmmmmnm

provwided 7 days’ time 1o the |

&
Jm-ammmwnq-ﬂm_unmmmm Sharchos, Bark n

taing which, Bank
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A former Red g
bastion getsits .

first women’s hosp .

‘The haspital will serve as a lifeine for five south-
ern talukas of Gadchiroli where patients earfler
hadto travel long distances to Chandrapur or
Nagpur for advanced maternity care

w F|

Nugpur: Maharmshtra CM Devendra Fadna:
vis will inangurate Saturdny u 100-bed wom
en's and child hospital at Aheri in southern
Gadchiroli markings majormilestone inpub = oy
lic health infrostructure for the tribal-dom- =
inated pocket that was once a Maoist strong:
Iw]ﬂ_mponshhhblmkl:hmldharl

The insuguration of Women's Hospitnl

between

1 Venugopal Rao alias Bhupathi al
several eadres in Gadehiroli

Colleetor Avishynnt Panda said the hosp!
tal project represents a coordinated
the siate  govi

effort

ed by thestate govt, while the district adminis-
tration financed the equipment and furni Y
ture,” Panda said.

The hospital will serve asa lifeline for fve
southern talukas of Gadehiroli — Aheri, Eta-
palli, Bhamragad, Sironcha, and Dhanora
where patients eardier had {o travel long dis-
tances o Chandrapur or Nagpur for advanced
malernity care,

“With specialised services like C-sections

month and offer &4-hour cmergency obstetric
and pacdiatricservices. It willalso functionas
a training and referral centre for Iocal health-

aiftrodt afftrerit
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